IN THE CENTRAL ABMINISTRATIVZ T SUNAL
y | CALCUTTA BENCH

OA 117 ef 199§

Present : Hen'®le Mra, Lakshmi Swaminathan, Vies-Chairman(J)

Hen'ble Mr, S, Biswas, Administrative Member

Ehri Maheswar Nayak & Anr,

- VS -

1) Unien ef India, service throuqh the H
General Manager, Eastern Rallway, b¢1r11-
Place, Calcutta.

2) The Chief Enwxneer(uan) E Rly., Fairlie
Place, Calcutta.

3) The Chief Parsennel Officer, I.Rly.,
Fairlie Placae, Calcutta.
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Fer the‘Applican;s : Mr. A, Chakraeerty, Ceunsel

Fegr the XRegpenden=s
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; - : ' Date of Order : 14-01-2003
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Mg, K. Basu, Casunsel
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H@N'SLE MRS, LAKSHMI SWAMINATHAN, VICE.CHAIRMAN(J) - F
«

Heard la, Ceunssl fer weth the warties. The Ld. Counsel
fer the respendents submits that the issues raised in'Eheljresent
~applicatien are sus-judice eefere the Hon'ble'ﬁigh Ceurt ef Calcutta.
This averment is net controveré;d by the Ld., Ceunsel fer the apwpli-

 cants,
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2. In view of the facts and circumstances ef the Caée,we censi-
der it aweresriate te é.ispese ef the present apelicatisn with a

directien te the reswendents that the claims ef the awslicants raised
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in the erieinal apmlicatien shall we considared ov them in the light

of the pronouncement of the Hen'®le Calcutta Hieh Ceurt in the
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aferesaléd case. In case the respendents ée net give suc)

as claimed by the agplicants, they shall pass a detailed, reasened

anéd speaking erder =xpeditieusly after the pronoﬁncement'@f the
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erder ®y the High Ceurt referred te aweva,

OA is dissesed of as aveve. Ne erder as te coéts.
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Vige-Chairman(J)

Mamger (A)
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